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Reference of Workers Demand to 
Industrial rribunal

4M«» Sbri K. Anirndb»n:

Shri C. K  Chakrapani

Shri J/otirmoy Basil:

Shri K. M. Abraham.

Shri Umanath*

Shri Viiwanatha Menon:

Shri P P. Esthose

Will the Minister of Labour and 
Rehabilitation be pleased to state

(a)  whether  overnment  did  not 
refer the workmens demand for wages 
for the lock-out period in the States
man  Ltd . New Delhi to an industrial 
tribunal;

<b) tf so. tha reasons therefor

(<) whether the West Bengal overn
ment have referred the suiie demand 
of the workmen of tne Statesman* 
Ltd., Calcutta to an industrial tribunal;
and

(d)  the reasons for discrimination 
among the Calcutta ard Delhi work
men of the Statesman Ltd in this 
regard*

The Minister of Laboar and Rehabi
litate  (Skri  Hatkl): (a No  The 
Delhi Administration has referred this 
diapute lot adjudication on 3rd June, 
1967  to  the  Additional  Industiial 
Tribunal Delhi-

(h) l«ea not ariae

8ale of Jmeb by Nlnun

*947 Shrt . S. Miabra: Will the 
Minister of Home Affairs be i leased to 
state:

(a) whether overnment are sware 
of the news-item published in a section 
of the Press that the Niam o Hydei- 
abad may possibly take away somo of 
the legendary jewels in his possession 
tor sale to Sothehys sales ioom

(b) whether overnment have given 
any permission if so, the details there 
of and

(c) if not, the measures, if any, being 
takf>n for the sale custody of these 
jewels  which jre more or less a 
national heritage

The Minister of Home Affair (Shri 
. B. Chavan): (a) The overnment 
of India have seen newsnapcr reports 
in which allegations have been made 
that the Niam of Hyderabad was 
intending  to  sell  jewels  through 
Sothebys sale room.

(b) No. Sir.

(c) The custody of the jewels is the 
Niams responsibility. They are his 
private property and are in his posses
sion

For preventing illegal export of any 
thing, the normal precautionary and 
preventive steps are taken to the beat 
extent possible

Allotment ot Land in Andamans

•94S- Shri A. 8- Salgal: Will the 
Minister of Hone Affairs be pleased to 
state

(») wtether it la a fact that old 
settlers of South Andamans had not 
been allotted land tor house building 
and cultivation for aver 7 years where, 
as it is proposed to settle 4 lakhs ot 
refugees and to allot them five acres 
of paddy land and 5 acres ot hill land;

<•> T*

41) DMa m* artae.

(b) whether this has led to dlaoosi- 

tentSMOt among   «U nMtan:




